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Shrt RadhelaI Vyas: May I know 
whether besides Rajasthan, U.P. and 
Delhi, Madhya Pradesh will also be 
benefited by the power generated in 
this station? 

Shrl .1awaharial Nehru: We pro-
duce electric power, and that can be 
taken anywhere. 
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The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shri C. R. Pattabhl 
Raman): (a) No, Sir. 

(b) Does not arise. 
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8hri Bhagwat .1ha Azad: May 
know whether contrary to the desire 
Of the Planning Commission that 
these State Planning Boards should 
meet more frequently and decide the 
planning issues, they meet very rare-
ly, possibly once or twice in a year 
only? 

8hri Nanda: I do not agree that 
there are only rare issues coming up 
before the State bodies. The ~s 

also have to deal with the question 
of their resources, their future pro-
grammes of development, long-term 
plans, and the reorientation which 
is now coming up. I think that the 
existence of some machinery of this 
type is going to be very useful to the 
States. 

Shri Venkatasubbalah: May 
know whether some of the State 
Governments have expressed their 
reluctance to form these State Plan-
ning Boards, and if so, whether the 
reactions of the States have been 
communicated to the Central Govern-
ment? 

Shri Nanda: We are in touch with 
the State Governments. There is no 
rigidity about it. There is a purpose 
in view, and how they carry it out 
depends upon them. They can change 
the set-up in the manner that they 
desire. Only the object is to be 
carried out. 

Extension of Indian Laws to Former 
portuguese Colonies 

+ r Shri P. Kunhan: 
0138. ! Shri A. K. Gopalan: 

Shrl Umanath: 
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I Shri S. M. Banerjee: 
I Shri M. L. Dwiveell: 

1 Shri S. c. $amanta: 
Shri Subodh ~  
Shri D. C. Sharma: 
Shri Yashpal Singh: 

I Shri Y. D. Singh: 
L Shri P. Venkatasubbaiah: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 147 on the 9th August, 
1962 and state: 

(a) the action that has been taken 
to repeal Portuguese laws in Goa, 
Daman and Diu and extend Indian 
laws to these territories; and 

(b) if no action has been taken so 
tar, the reason for the delay'? 

The Deputy Minister in the MInis-
try of External Aftairs (Shri Dinesh 
Singh): (a) and (b). The Govern-
ment have finalized a dratt Regulation 
which will be promulgated about the 
middle ot this month. The Regula-
tion provides for the extension of 
about 105 Central and State enact-
ments to the Union Territory of Goa, 
Daman and Diu and repeal of corres-
ponding Portuguese laws, rules, regu-
lations, orders etc. 

Shri p. KUDhan: May I know whe-
ther Government are going to extend 
particularly the labour laws also to 
these territories? 

Shri Dinesh Singh: suppose 
that these 105 will include labour 
laws. 
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Indian ~  Personnel in China 
and Tibet 

+ f Shri Hari Vishnu Kamath; 
Shri Gulshan: 
Shri Kapur Singh: -139'1 Shri Buta Singh: 
Shri P. C. Borooah: 

I Shri Bade: 
L Shri Kachhavaiya: 

Will the PrIme Minister be pleased 
to state: 

(a) whether the Government of 
China have imposed further restric-
tions on the movements and activi-
ties of Indian diplomatic personnel 
in China and Tibet; 

(b) if so, the nature of such restric-
tions; and 

(c) the reasons therefor? 

The Minister of State in the Minis-
try of External Affairs (Shrimllti 
Lakshmi Menon): (a) Yes, Sir. 

(b) From early October, 1962 the 
Indian Consulate General at Lha.a 
has been subjected to further restric-
tions by the Chinese authorities. 
Telegraph contact with Lhasa was 
cut from October 9 to 25th, essential 
supplies were not obtainable and 
outsiders were forbidden to enter the 
Consulate General premises. The 
telephone of the Consul General was 
also cut off and severe restrictions on 
the movement of the Consulate Gen('-
ral staff were imposed. 

Our Embassy at Peking has also 
been subjected to fresh restrictions. 
Policemen have ,been posted in tront 
of the Embassy and the movements 




